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FONE T A3 MINISTRY OF CORPORATE AFFAIRS
vifg—ax CORRIGENDUM
- % faewh, 21 94, 2012 New Delhi, the 21st June, 2012

G.8.R. 485(E).—In the notification of the
Government of India, Ministry of Corporate Affairs .
published in the Gazette of India vide G.5.R. 430(E), dated
Sth June, 2012 relating to Limited Liability Partnership
{Amendment) Ruoles, 2012, in page number 2, in point
number 5. for “In the said rules, for Forms 1 to 31, the
fotlowing forms shall be substituted, namely:—”, read “In
the said rules, Form 32 has been inserted and for Forms 1,
2,3,4,5,8,11,12,15,17,18,22,23, 24, 25,27,28,29,1 1, the
following forms shall be substituted, namely .—"
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